
     

   

      

 

      

       

 

         

    

       

    

    

    
    

      
      

    
      

  
        

       
     

   

   
 

        

           

           

          

       

         



I 1.00 A.M. I l.l0 A.M. 12.00 Noon and 1.00 P.M respeclivcl) l'ur thc purpose

of considering. and if thought tit, approving, with or without modification, the

proposed Schcrnc of Arrangelnent bcl\\'ccn Adonis Electronics Private Limited

and its Sharcholders .& Creditors. The Equit) Shareholders. 0% Fully

Convertible [.lnsecured Debenture holdcrs, Specilied Unsecured Creditors and

Unsecured Crcdibrs present in their respcctive meetings has unanimously

approvcd thc Scheme rvithout anl modification. The chainnan appointed for the

said meetings has filed his report as to the result of the meetings along with

alTidavit rvith the ldbunal on 24tr' April.2ol7 which is annexed as Exhibit'F'to

the Company Scheme Petition

4. The Counsel ti)r the Petitioner f'unher submits that as directed bv this Tribunal

notices have been served upon all thc l{egulator} Authorities namely, concemed

lncomc Tax Authorities, Ccntral CovemmeDt through ILegional Director,

Ministry of ('orporx(c Afliirs. Muurbai. and Registrar of Ciourpanies. Mumbai

No representation has been received by the Petitioner Company from any

Regulatory Authoritics. The requisite information called for by the ofhce of

Regional Dircctor has already been subrnitted by the Petitioner Cornpany and no

l'unher infonnation has treen sought fbr

5. At least not lcss than l0 da.vs befbre the date flxed fbr hearing, Petitioner

Cornpan\,to prrblish the notice ol'hearing ol'Petition it'l t\\o local ne\rspapers.

viz. "Thc lrlcc l)rcss Journai" in Iiinglish Language irnd lftrnslation thereof in

"Navshakti'' in Marathi Language. both having circulation in Mumbai

B.S.V.Prakash KuV.Nallascnrpat hr',NIclll bcr(T) r mber,(J)
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